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1 	14.2. Heard Shri 1.K.Laya k, learned 

counsel for the çetitioner and 6hri Ashok 

Mohanty, learned Senior Standing Counsel 	
lit••••1 

((_entral). 	 , fk9- 

The applicant is the widi of late V 

Narayan Nayak, EBPM, Subalàyd B..,under" 

Nayagarh Sub-Div is ion • She c la mis that 

she fulfils all the quaificat ions for 

the post of 	and also that all 

other prov is ions C Orerning 	c npa 
- 	 ( 

ssionate appointment scheme applicable 

in her case are fulfilled. 	r only 	li 
grievance is that she has represented 

to the authorities concerned for consi-

dering her case at an early date. She 

is undergoing considerable financial 

distress owing to the demise of her 

husband. The case does not appear to 

have made any appreciable progress at 	 1/ç 

at the preliminary stage. It is doubtful>4,(),. 

whether t4io synopsis and other dcruments 

in her case have at all been forwarded 

to the Circle Relaxation Committee, since, 

according to the applicant, she has not 

heard anything from the 5i1 (P) Concerned!h 
... 



Venal 
No of Date of 
Order I Order 

Order with Signature 

..l 1.4.2.96 Considering the urgency of the matter, 

and based solely on the claims 	averments 

of the appllcdnt in this Original 
kich shall have h b eIiRtJ by K. 	-før veracry *n any e85i. 

Application,it is airected that' 

Respondent No.3 shall immediately 

complete all the çper-*ork in this case 

within a period of 30 days from the date 

of receipt of a copy of this order. It 

is also directed that the Circle Relaxa-

tion Committee shall take an apprOpriate 

decision in the matter, in keeping with 

rules, within 30 days of the receipt 	 J1 

of 	 necessary papers from 	k 'vti 
the Division, during any meeting of the 

circie KeiXt ion 

held within that period. 

Thus the Jrigincll Application is 

disposed of at the adrniss ion stage. 

Hand over copies of the orders to 

the counsel for both sideS 9 , 
NMB.R 
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